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Reguiarisation of casual workers on
the Railways

*242. SHRI HUKMDEQ NARAYAN
YADAV:}
SHRI J. K. JAIN:
SHRI JAHARLAL BANER-
JEE;

Will the Minister of RAILWAYS be
pleased to state:

(a) what is the number of casual
workers at present engaged on the
Railways;

(b) whether Government are taking
any stepg to regularise casual labour
engaged on the Railways; and

(c) whether any time schedule has
been fixed for the purpose?

THE DEPUTY MINISTER IN THE
M.NISTRY OF RAILWAYS (SHR1
MALLIKARJUN): (a) About 2.32
lakhs.

(b) Yes, Sir, Casual Labourerg are
regularised according to the availabi-
lity of regular vacancies.

(c) It ig regretted that it is not
possible to lay down any time sche-
dule for their regular absorption as
it depends upon the number of re-
gular vacancies available for absorp-
tien of Casual Labour., Efforts are,
however, being made to create more
regular posts so that the maximum
number gets regularised.
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tThe question wag actually asked
on the floor of the House by Shri .
Hukmdeo Narayen Yadav,
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SHRI M. KALYANASUNDARAM:
The same difficulty js faced by people
who do no; know Hindi,
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MR. CHAIRMAN: Thea question is

about vacancies and whether they
are properly filled or not,
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SHRI MALLIKARJUN: Sir, for the
sake of regularisation of the existing
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SHRI JAHARLAL “~BANERJER:
Sir, the Government very kindly ac-
cepted the recommendation of the
Catering Committee and decided ta
take the commission-bearers of ‘ihe
different canteeng as regular railway
employees. How many of them have:
been taken and what js the number
left? Is the Government thinking of
treating them also ag “casual labour?
This is. my question,:c-l:,iv,:g-i, 1;1: =

i%

SHRI /"% JAFFAR SHARIEF:
Sir, we- seel ‘separate maticefor this.

SHRI PILOO MODY: Mr,” Chair-
man, Sir,......
MR. CHAIRMAN: Mr Kalyana-

sundaram. You have come very late.

SHRI PILOO MODY: 1 came be-
fore this guestion started.

MR. CHAIRMAN Mr Kalyana-
sundaram, : . AU
SHRI M. KALYANASUNDARAM:

The casual labourers are mainly en-
gaged in the permanent way works of
loco sheds. I am referring only to
those casual workers who are engag-
ed in regular departments and not in
construction works. These casual
labourers are there for five years or
ten years as casual labourers. I do
not know whether the translation was
correct because I heard the Minister
saying that after four months they
are being made permanent. It is not
at all correct.... (Interruption),

SHRI PILOO MODY: The Minister
also says it ig not true.

MR. CHATRMAN: Please ask your
question.
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SHRI M. KALYANASUNDARAM;
There are considerable numbers of
permanent vacancies in the work-
shops in tne locq sheds and also  in
the permaneny way works.  These
vacancies are not being filled up. If
they take steps to fill up these vacan-

cies, a considerable portion of the
casual labourers can be gbsorbed
against vacancies. Will the hon. Mi-

nister instruct the zomal railways to
immediately fill up all the existing
vacancies some of which have been
existing for over four or five years?

They want to show this as economy
while the number of officers in  the
higher grades is increased. I can

quote several instances if the.. hon.
Minister is interested... -~

SHRI KAMLAPAT[ TRIPATHIL
What is your question? =

SHRI M. KALYANASUNDARAM:
My question is whether jnstructions
will be issueq to the zonal railways
to fill up all the existing vacancies in
the worksnops in the loco sheds and
in the permanent way,

SHRI KAMLAPAT!: TRIPATHI:
That ig correct. We have asked the
Zonal Managerg to fill up the vacan-
cieg as early ag possible.

SHRI NARSINGH NARAIN PAN-
DEY: 1 wanted to know whether it is
a fact or not that before taking this
decision the committee wunder the
chairmanship of Mr. Mohd. Shafi
Quereshi was also formed and they
have recommended something about
absorption of casual labour. What
steps have the Railway Board taken
so far to absorb those casual em-
ployees? Is it also g fact that so many
casual labourers have passed the high-
school examination and are eligible
for Class IT! posts. Is the Railway
Board thinking of giving an oppor-

tunity to them to be gelected for
these posts?
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MR. CHAIRMAN: Mr., Goswami,

SHRI PILOO MODY: I do not want
to ask any question.

MR. CHAIRMAN: You
being allowed,

are not
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BHRI PILOO MODY: I have been
asking questiong without being al-
lewed for the last 15 years.

MR. CHAIRMAN: You know,
“The old order change'n, yielding
place to new,........ Lest one good
cu.tom should corrupt the world.”

SHRI PILCO MODY: Then, Sir, 1
will put two questions.

MR. CHAIRMAN; Yes, Mr, Gos-
wami. (Interruptions). 1 cannot
allow everybody.

SHRI DINESH GOSWAM'. Sir,
there are two aspectg of the matter?
One is that there js a tendency on the
part of the railway employers to keep
sonie labourers as casual labourers
and, as has beepn pointed ocut, they
are given g gap for some time so that
the eligibility which they acquire by
way of their work for faur months,
they lose. The second aspect ig that
for every employment in the railways,
the railways have to follow certain
procedures under the Employment
Exchange Act. In order to avoid that,
what the officers do or what the em-
pleyers do is that they put somebody
as casual labourers for some {ime, and
it they have some interest in that per-
son, they regularise him and thereby
they avoid the Employment Exchange
Act or regulations which are there.
In view of this, may I know whether
the Government will make any study
to find out why this is happening be-
cause, on the one hand, this has been
misused to deny the casual labourers
of their rightful employment and, on
t1e other, thig provision is misused in
the other way that persons in whom
the officer or employer is interested
are given jobs as casual labourers and
thereafter confirmed.
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MR. CHAIRMAN: Yes, Mr, Khur-
shed Alam Khan.

SHRI R MOHANARANGAM: Sir,
is it not a convention in this House
that when a Member puts g question
in English, the answer also shoulg be
in English? (Interruptions). When
Mr. Goswami has put a question in
English, the Minister has answered it
in Hindi. Is it not a convention in the
House that when a Member puts a
duestion in English, the answer also
should be jn English? (Interruptions).
Since he has put the question in Eng-
lish, the answer also should be in Eng-
lish.

SHR! DINESH GOSWAMI: Sir, my
other question was, the second part of
my question was, that some officers or
employers in the railwayg confirm
only those people in whom they are
interested. So, will the honourable
Minister kindly look into this aspect
also?

MR. CHAIRMAN: He has already
assured you.

SHRI KAMLAPATI TRIPATHI:
Sir, unless we get some evidence or
proof, what can I do? WX WITH
qrg AYE TAT ARATEY I you  get
some exampleg like that, please send
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them to me and we shall take action
against them.

MR. CHAIRMAN: Yes, Mr. Khur-
shed Alam Khan. Then, I will pass
on to the next question,

(Interruptions)

SHRI XHURSHED ALAM KHAN:
Sir, I would like to know whnat the
procedure is for the recruitment ot
the casual labourers what procedure
is adopteq for giving them temporary
statug and when they are regularised,
whether they have to appear before
a Selection Board or they have to
appear before the officers under whom
they have worked and they take only
the past service of these casual la-
bourerg for consideration,
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SHRIMATI MONIKA DAS: Sir, onhe
question. .,
(Interruptions)
MR. CHAIRMAN: No. I am very

sorry. So many I have over-ruled, in-
cluding Mr. Piloo Maody.

(Interruptions)
SHRIMATI MONIKA DAS: Only
one question I want to ask.
(Interruptions)

-
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MR. CHAIRMAN: No. ] won't
allow,

(Interruptions)

SHRIMATI MONIKA  DAS: In
South Central Railway there were
4000 employees, Clasg TII and Class
1V and casual labourers. .. (Interrup-
tions) Many people were there for
more than one year, or six months,..
(Interruptions) All of a sudden, they
completely  stopped all the four
thousand, and... (Interruptions) Im-
mediately, I gsent a letter to the Gene-
ral Manager, Scuth Central Railway,
about this, but he did not reply. (In-
terruptions) May I know what is his
reply to ...

(Interruptions)

MR. CHAIRMAN: ] am very sorry.

This question will not be answered.
Next question.

(Interruptions)

Labour problem at the Agro-chemi-
cals plant at Goa

*243. SHR] RAMANAND YADAV:¥}
SHRI BHAGATRAM MAN-
HAR:
SHRI PRAKASH MEHRO-
TRA.:

Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the
three month olq dabour problem at the
Zuarj agro-chemicals plant in Goa is
still continuing; and

(b) if so, what are the reasons
therefor and what action GOvernment
are taking to resolve the same?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b) The mat-
ter falls in the State sphere. Ac-
cording to a repor¢ received from the
Government of the Union Territory of
Goa, Daman and Diu, an  industrial
dispute had arisen in the Zuari Agre-
Chemicalg Plant, Sanoole, Goa as a

tThe question was actually asked on
the floor of the House by Shri Ra-
manand Yadav.



